
HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

TUESDAY, THE TWENTY THIRD DAYbF SEPIEMBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMA R SINGH
ANd

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT APPEAL NO: 805 0F 202s

[ 3488 ]

...APPELLANT

writ Appeal under clause 15 of the Letters patent against the order dated021,,,025 passed in the W p No 28812 of 2023 on the fite 6t tn" Uigi, C;;;. -

Between:

Azaruddin Degarapadu, s/o. Late- D K Ummar saheb. Aged about 26years. occ.
XlEilB,ByiS;.R/o. 

H.No. 14-13s xatire siieei Vemm-iganur, Kurn6ot_si8360,

AND

1 The. Secretary to the Govt. of lndia, Department of Sr;;;i-d;y Birrj',iir.ri",rJ rr,1"hrauri Road, New Derhi- i',,"Jfiu"'o 
rechnolosv.

2. The Director, The Nationar Aflas and rhematic_ Mapping organisation,Department of Science ,ana f_e^cfrnotogy C.c.O. Compiex, iZtf, Ff"oiL'OfBlock, Salt Lake City, Kolkata _Z00064.

s L[u^t"qiqnar Director, staff serection commissron (Eastern Reoion). 1stMSo Buiuino (8th Ftoor), Nizam pataie, lsqii.i i C.'E".ii nt"l,%i[tr'700 020

4 J|" n._gLg_nqt Director,. Staff Setection Commission (Southern Region) 2ndFloor. EVK Sampath Buitding. Oet CJmpus. Corrug.'Road, Che;;al, 
,r;;it

Nadu- 600006.

...RESPONDENTS

lA NO:2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the impugned proceedings d1.22.09.2023 and further direct the

Respondents to consider the petitioner for the post of Research Assistant in



t

NATNIO and Pass such other order or orders as this Honble court may deem fit

The Court made the following: JUDGMENT

and proper in the circumstances of the case'

Counsel for the Appellant : SRI SIRIPURAM KAUMUD

c o u nser ro r th e Res po nd ents : 
ill,?;if5il?'31',llTlfii-{;,.,. sil"s,-;J5$iT5.;$H*
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THE 'BLE THE CIIIEF JUSTICE SRI KUIT,IAR SINGH
A.I\ID

TIIE HON'BLE SRI JUSTICE G.M .MOHII]DDIN

WRIT APPEAL No.8O5 of 2o25

JUDGMENT:

Heard Mr. Siripuram Kaumud, learned counsel for the

appellant and Mr. B.Narasimha Sharma, learned Additional

Solicitor General representing Mr. G.Venkateshvarlu, learned

Central Govemment Counsel for ttre respondents.

2. By order dated 29.OZ.2O2S, learned Central

Government Counsel for the respondents was allowed time to

seek instructions as to whether arly post under the

advertisement is still vacant and whether respondent

No.2/employer has constituted an Expert Committee to
examine the equivalence of these two qualifications. Later

when ttre matter was taken up on 12.08.2025, the following

order was passed:

'Mr. Siripuram Kaumud, learned counsel for the
appellant.

Mr. G.Venkateshwarlu, learned Standing Counsel
for Central Government appears for respondents No.l to 4.

I
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Prrrsuant to the order of'' this Court dated

29.07 .2C125, learned counsel for the respondents tlas

received instr-uctions that the posts advertised are still

vacart. However, respondent No'2- employer has not

constituted any expert committee to examine the

equivalence of the two courses Le" Integrated M Sc Earth

Sciences and Integrated M'Sc' Applied Geologr'

We are of the opinion that in order to determine the

qr.lestion of equivalence of the two courses Le" Iniegrated

M.Sc. Eirrth Sciences and Integrated M Sc Applied

Geotog'. the opinion of the expert cornrnittee would be of

assistarlce. As such, since the posts advertised are still

vacant. it would be in the fitness of things that respondent

No.2 ernployer constitutes an expert cornmittee to

examine whether the qualification of Integrated M Sc'

Earth Sciences obtained by the appellant from the

Llniversity of Hyderabad is equivalent to the qualification

for the post advertised such as Integrated M'Sc' Applied

Geologr.

Appellant shall produce the complete curriculum of

the corrrses advertised and the course' which the appellant

l-ras pr-rrsued before the respondent No'2- employer' for due

consideration within a period of one week

Let such a decision of the expert committee be

placed on record within a period of four weeks'

In the meantime, one post of Research Assistant in

respondent No.2- organization as notified in ihe

adverl.isement dated,24.09 '2O2I be kept vacant

List the case on 23 09 '2025 "

3. Today when the matter has been taken up' learned

Additional Solicitor General of India has produced Lhe copy
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of the Expert comrnittee opinion dated 19.o9.2205. The

Expert Comrnittee was constituted to exarnine the
equivalence of the two qua-lifications Integrated M. Sc in
Earth Sciences which the petiUoner claims to have possessed

with that of Integrated M.Sc in Applied Geologr as notified in
the adverUsement The Expert Committee has, after due

consideration, opined that the Integrated M.Sc. in Earth
Sciences degree of the Universif of Hyderabad is equivalent

to the integrated M.Sc. in Applied Geology. The opinion of
the Expert Committee is extracted hereunder:

"The Expert Committee considered the equivalence of two
courses i.e. Integrated M.Sc. in Earth Sciences obtained by
the appellant from the University of Hyclerabad and
Integrated M.Sc. in Applied Geology, which is an essential
qualification for the advertised post_of Research Assistant
in NATMO. On scrutiny of the curriculum, the exped
committee opines that _

The integrated M. Sc. Earth Sciences degree of the
Unlverslty of Hyderabad is equivalent to the Integrated
M.Sc. in Applied Geology..

4. This was ttre opinion of the University also which

granted the equivalent certificate in favour of the appellalt

on 26.O9.2023 at page No.42, which reads as under:

t
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CER IFICATE

This is to ccrtrfv that Mr' AZARIJDDIN DEGALAPADU (Reg' No

I4IEMSOa) has successfully completed s-year Integrated M'Sc' Earth

sciences coltl sc in 2019 which subsequently renamed as IM'Sc'

Applied geology as the course contents of both the programs were

similar ancl geoloev has been a subject in all years of IMSC Earth

Science. In[eqratecl M.Sc Earth Sciences is equiva]ent to Integrated MSc

Applied Geolor5'. 
'

5. Learncd counsel for the appellant submits that in the

light of the opinion of the Expert Committee' the respondents

may be directed to offer appointment to the post of Research

Assistant in the National Atlas and Thematic Mapping

Organisation, Kolkata since the posts are also vacant'

6. Irarned Additional Solicitor General of India submits

that appropriate direction may be issued upon the

respondent authority to consider and offer appointment in

favour of the petitioner subject to other conditons fulfilled as

per the advertisement in question'

7 . On consideration of the submissions of learned counsel

for the parties arrd the developments which have taken place

4
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during pendency of the apprication, we are of the view that

the rejection of the candidature of the petitioner on the

ground that he did not possess the qualification prescribed

under the advertisement for appointment to the post of

Research Assistant in the National Atlas and Thematic

Mapping Organisation, Kolkata was not proper. The Expert

Committee constituted by the National Atlas and Thematic

Mapping organisation, Kolkata pursuant to the directions of

this Court has itself opined that the Integrated M.Sc in Earth

Sciences degree of the University of Hyderabad is equiva.lent

to the Integrated M.Sc in Applied Geolory. In the order dated

12.08.2025, it was taken note that the posts advertised are

still vacant. Therefore, the respondents are directed to

consider the case for appointment of the petitioner to the

post of Research Assistant in the National Atlas and

Thematic Mapping Organisation, Kolkata in terms of the

advertisement dated 24.O9.2021 subject to fulfrlment of other

prescribed conditions therein within a period of four weeks

from the date of receipt of copy of this order. The impugned

rejection order dated 22.09.2023 is set aside. The impugned
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orderdated02.o4.2o2SrenderedbylearnedSingleJudgein

W.P.No.28B 1 2 of 2023 is also set aside'

B. The Writ Appeal is, accordingly, ailou'ed' .Hovzever'

ti'iere shall be no order as to costs'

Miscellaneous applications pending, if ariy' sha-1l stand

closed.
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